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_ ceunsel for the Applicants : Sri. K.venkateswara Rae

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HfDERABAD.
0.A.NO, 1068 ef 1995,

Re tween Dated: 25,1.1996.

1. V.R.Shivasankari.
2, vVijayalakshmi,

Applicants

and

1. The Directer ef Acceunts(Postal) Dakasadan, 0/0 Chief Pest
Master General, A.P.Circle, Hyderabad.

2. The gecretary te the Gevernment of Pests Ministry of Cemmu-
nicatiens, New Delhi. J

3. Unien ef India represented by the Directer General, Depart-
ment of Peosts, New Delhi.

Respcnﬂents

ceunsel for the Respendents : Sri. N.R.Devaraj, Sr. CGSC.

CORAM:

Hen'ble ‘Mr. A,.B.Gerthi, Administrative Member

ContdzooQZ/"‘
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0,5,N0,1068/95 L _Daté of Orders 25,1.96

X As per Hon'ble Shri A,B.Gorthi, Member (Adm,) X

® % %

The claim of the applicants is for a direction
to the respondents to fix their pay umder E".IR.'22 €) (ow
revised to F".Pur.zz (1) (a) (1)‘)‘, on their promtion as Senior
éccountents with conseq,uentia.}. benefits like arrears of

pay and allovwances,

. ‘ ¢ . ,
2, . The gpplicants Were éiiggiigja;;Ointe@was_ﬁ#D-Cs_

on 20,10,65 and 7‘,3.65 respectively and were later promoted
as U‘.‘VQV.CS. mnseqmtf;éepérmantalisatian-of lﬁ:pom;ts from
1,3.76 ‘theywere_:edess'j.gn@ted, as Junior_h:gcuntapts.- _'j;here-
after they were promoted as Senior, ?tccquntant.s from 30,1.85
and 26,3,86 respectively, On their promotion they were
denied the benefit of fixation of pay under 3.-?“.VR“.22 (1) (@) (1) e

3. _In support of the applicants’ case,my attention
hss been drawn to a-decision of this Bench of the Tribunal
in 04,95/91 dated 22,11J91, In that case the Tribunal
followed the decision of the Bangalore: Bench in OA,1026/88,
Referring to the julgement dated 16,1,89 in the said OA
on the file of the Bangaloxe Bench, this Bench of the
Tribunal observed as under 3- ‘“
n »The Bangalore Bench held as regards 4(a) that

on promotion from the Junior Accountants caire

to the Senior Accountants cadre the pay should

only be fixed under FrR 22(c). - This disponse’

the claim of the respondents®,

4 As the applicants befors me vwere also promoted
from the post of Jun;qr_iccqmtants to Senior Accountants
wee,f, 30,1,85 and 26,3,86 respectively they shouwld be
entitled to have their pay,\f-:aglr_m 22 e} ow revised

R 22() @) 4A) ).
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5. In the result, the respondents are directed

to give the applicants the benefit of m 22 (c) {now revised
R 22 (T)(a) @) ) in fixing their pay from the respec;_tive
dates of their promotion, The respondents should comply
with this oxder within & period of 3 months from the date
of commmication of this oxder and grant all consequential
reliefs from the respective dates of promotion or from

1,9.,85 whichever is later, \

6. Ouhe i8 ordered accordingly, No costs:

j: A;Bégzoama)
- :  Member (dm.) \
Dated ; 25th Janusry, 199 )
(ictated in Open Court)
. f%h7“ﬁ7¢
sa Deputy RegistrarfJudl )

Cepy te:-

1. The Directer of Accounts(Peostal) Dakasadan, 0/0 Chief
Pest Master General, A.P.Circle, Hyderabad,

2. The Secretary te the Gevernment of Pests, Ministry of

‘ cemmunicatiens, New Delhi.

3. The Directer General, Department ef Pests, Unien eof I
New NDelhi,

4, One cepy te® Sri, K.Venkateswara Rae, advecate, CAT, H

5. One copy te Sri. N R.Devaraj, Sr. CGSC, CAT, Hyd.

6. One cepy to Library, CAT, Hyd.

7. One spare copy.
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